
r6r Written Answers AGRAHA.YANA 7, 1902 (SAKA) Written Answers 162 

tR: ~ 'itcJ; ~ t I ~ 'Et' "1."4 {'II "ij;:e Twin Factory at Keonjhargarh and 
Jute, mill at Anandpur iti ""d ii d mfu' 1l»1' t41}i f6 ~ 

(tI) 'SN't ;r~ ~ 

Order of West Bengal Government 
on winding up of companies 

1696. SHRlMATI PRAMILA DAN-
DAVATE: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether it is a fact that recen-
t]y the West Bengal Government 
asked 113 non-banking companies 
(financial) to wind up their business 
by December, 1980; 

(b) if so, the names of these com-
panies and the reasons for ordering 
them to wind up their business; 

(c) \vhether the 113 
have obtained stay order 
Courts; and 

companies 
from the 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SIIRI 
MAGANBHAI BAROT): (a) Yes, Sir. 

(h) A list giving the names of 
these 113 companies is enclosed. In 
exercise of the powers vested in the 
State Governments under the Pri7.e 
Chits & Money Circulation Schemes 
(Banning). Act, 1978. the GoverIl-
ment of West Bengal made rules to 
give effect to the provisions of the 
Act and issued notices to these 113 
companies conducting such schemes to 
submit winding up plans in respe(\t 
of their prize chit business. 

(c) and (d). Out of above 113 com-
panies, 22 companies (asterisk mark-
ed in the list laid on the Tn hIe of 
the House. [Placed in Library. See 
No. LT-1461/811 have fi1ed writ peti-
tions in the Calcutta High Court and 
obtained stay orders. Tlie concerned 
.companies have contended in the writ 
petitions that they are not carrying 
on any prize chit j money circulation 
business as defined in the Banning 
Act and as such the Act is not appli-
cable to them. The writ petitions are 
pending in Calcutta High Court. 
2612 LS-6. 

1697. SHRI HAR'IHAR SORAN: 
Will the Minister of COMMERCE be· 
pleased to state: 

(a) whether his Ministry has any 
proposal to set up a twine factory at 
Keonjhargarh and a Jute mill at 
Anandpur of Orissa; 

(b) if so, what is the estimated 
cost of these two mills; and 

(c) the steps taken so far by Gov-
ernment to expedite the proposal? 

'fHE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANI\B JVrUICHERJEE): (a) No 
sllch proposal is under consideration 
of this Ministry. 

(b) anrl (c). DO not arise. 

Review or functioning of public under-
takings. 

IG~)8. SHRI H. N. NAN.TE GOWD'A: 
Sl-IR! D. M. PUTTE GOWDA: 
SHRI K. LAKKAPPA: 

Wnl the Minister of FINANCE 
be pleased to state: 

(a) \vhether there is any proposal 
to rcvie\v the functioning of the 
Public Undertakings so as to mini-
n1ise losses; 

(b) \vhether it is also proposed to 
flx respon~dbility on the heads of 
Public Undertakings in case they run 
into losses; and 

(e) if not, what other steps Gov-
ernment propose to take so as to 
earn profits by the Public lTndertak-
ings? 

TIlE l\lINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI STNGI-I SISODIA): (a) A 
constant revie\v of the functioning of 
the Central Government Public Sec-
tor Undertakings to minimi.se losses 
and to improve effieiency is heing done 
by the administrat.ive Ministries. In 
.~dditjon wherever necessary special 
", , 




